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CENTRAL ADMINI STRATIVE
PRINCIPAL BENCH, NEW

TRIBUNAL
DELHI

.NO.2870/2002

.NO.2420/2002

Thursday, this the 31st day of October, 2002

Hon'bIe Shri Justice V.S.Aggarwal, Chairman
Hon'ble Shri S.A.T. Rizvi, Member (A)

IL L. Bhandari , aged 57 yrs.
s/o Late Shri Ravi Dutt Bhandari
t'/ o 373 , Sector' 7-{, Faridabad, Haryana

Shri A.K.Nleltrotra, aged 59 yrs.
s/ o Late Shri K. N.l'lehrotra
t'/c;877, Larmibari Nagar, New Dethi

, Arora aged 5i -vr's.
Shri U.C.Arorit
84, Chanclrolok Enclave,

anr Ptrra, New Delhi
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Late Shri Shyan Prasad
I\'/125, North West

i Bagh r New Delhi ..AppIicants
(By Advocate: Shri G.S.Chanan)

VERSI]S

LTnion of India through the Secretarl-
llinistry of Home r\f f airs,
Govt, of Inclia
Cent-raI Sectt. , North Block
Nerv ttethi

Director, Intelligence Bureau
(l'lHA ) , Govt. of India
No.35, New Complex, Sardar Patel
Marg, New DeIhi

Secretarry, Ministry of Personnel ,

PG & Pensions, Deptt. of Personnel
& Trainj-ng, Govt. of India
Central Sectt,, North Block,
New Delhi ..Respondents
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Shri Justice V. S. Aggarwal :

MA-2420 /2002

MA-2 420/2002 is

e:;ceptions. Fil lng of joint
a-l1owe<l srrbject to jttst

application is pernitted.
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oA-28 10 /2002

The appl i'cants are working as Deptrty Centra

Intelligerrce Of f icer (Technical ) . It is a Gr.ade 'A'

service. By virtue of the present applicartion, they seek

qrrashi.ng of the order dated 37,7,2002 rejecting the

representation of the applicants and ftrrther a direction

Lhat the.'* shotrld gel. the benef it of senior time scale of

pa)' whic.h is stated to be nrade applicable to the other

similarlr, situated officers in other Departments/

I'linistries under the respondents.

2. Perusal, of Annextrre A-1, which is tlre order of

31 ,i ,2002 rejecting t.he representation, shows that no

reasons as such have Lreen recorded while rejecting the

clairn of the applicarnts. Tn the pecuJ-iar facLs when

parity- of scales are claimed, it would be appropriate and

in the fitness of things that a speaking order is passed

b-v the respondent No.1 indicating the r:easons for doing

so, It wonld be appreciated thaL the said speaking order

is passed preferabl-]'withj-n six nonths from the date of

receipt of a certified copy of the present order.

I{ittr t}rese direct,iorrs, the OA is disposed of .
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